CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

Original Application No. 533 of 2000

Jabalpur, this the 25th day of March, 2004

Hon'ble Mr. M.P. Singh, Vice Chairman
Hon'ble Mr. Madan Mohan, Judicial Member

Kanhaiya Lal Raikwar S/o.

shri Chunnilal agsed about

51 years, resident of RB-1~-175,

Ist Floor 'C', East Railway

Colony, Bhopal(MP) APPLICANT

(By Advocate - Shri S.P. Pathak on behalf of shri M.K.Verma|
VERSUS ’5

1. Union of India through
Chairman, Railway Board,
New Delhi.

2. Gensral Manager, Central
Railways, Chhatrapati
shiva ji Terminus, Mumbai.

3. Divisional Railway
Manager, Central Railway,
Bhopal.

4, Munna Lal S/o. Jeevan Lal

age-not known, Junior

Enginser II, Tele.(S&T)

Itarsi. RESPONDENTS
(By Advocate - Shri S.P. Sinha)

ORDER (ORAL)

By M.P. Singh, Vice Chairman -

By filing this OA, the applicant has 8dught the

following main reliefs :-

w(ii) to quash and set aside the order dated 16.6.2000
by which respondent No.4 has been declared successful

(iii) to quash the entire selection process as being
void ab-initio, as the applicant was not provided
pre-selection coaching and was discriminated with
the respondent No.4."

2. The brief facts of the case are that_tha applicant vas
vorking as Master-Craftsman and has appeared for ths misction

of Junior Engimeer Gr.II(S&T). The applicant has failed
Thereforse, he has not besen promoted

in the paid gselection.
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to the next higher grade by the respondents. Aggrieved
by this, he has filed this OA only on the ground that

he has not been given pre selection training.

3. Heard the learned counsel for the parties.

4. The learned counssel for the respondents has gtatsd

that the applicant was given pre selsection training from
to 2.6.2000

16.5.2000/and the test was held on 3.6.2000 and the

result was declared on 16.6.2000. According to the

respondents, the applicant has not qualified in the

examination. In support of kiks claim,the respondents have

drawn our attention to the letter dated 10.5.2000

(Annexure-R-1) addressed to the applicant for givirg him

pre-selection coaching. Therefore, the contention of

the applicant that he has not baeﬁ given pre selection

training is not correct.

S. We have very carefully considered the rival contetions
‘advanced by the parties and we find that the applicant
has been given pre-gelection coaching by the respondents.
But, he could not pass the selection for the post of

Junior Engineer Er.II and therefore the applicant cannot

' blame to the respondents for his faiﬁrq, in the said

0A s,
gselection. Hence, tha[bareft of merits and is accordingly

dismissed. No costs.

(Madan MGhan) (m.P. Singh)

Judicial mber Vice Chairman
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